
DETAILS OF NODAL AGENCY DESIGNATED FOR DEVELOPMENT 
 
 

*42. SH. RAKESH DAULTABAD, MLA: Will the Chief Minister be pleased to 

state: 

a) the nodal agency designated by the Government for undertaking 

integrated infrastructure  development along sectoral plan roads, either 

for the entire development plan or for a group of sectors, same is stated 

in 7.2 of Policy for Grant and Utilization of TDRs notified as per Memo 

no. Misc-454/2021/28849 dated 16.11.2021; if not, the time by which 

the above said agency is likely to be designated; 

 

b) the details of priority list of projects prepared by a Committee 

constituted under the Chairmanship of Director, Town & Country 

Planning, Haryana together with the details of total number of projects 

in district Gurugram that have been submitted to the Government for 

approval alongwith the details of total number of approved project with 

the license number, name and other details of colonizers/ developers; 

and 

 

c) the details of TDR and PDR Certificates issued by Government till to date 

in State together with the details thereof?  
 

REPLY- 

Manohar Lal, Chief Minister 

Sir, 

 A statement is laid on the table of the House. 

  

  



STATEMENT- (Starred Question no. 42 Monsoon Sessions, 2022) 

 

a) Gurugram Metropolitan Development Authority (GMDA) has been 

designated as nodal agency to undertake integrated infrastructure 

development along sectoral plan roads in Gurugram. Designating 

nodal agency in other town shall be taken up based on the experience 

gained from Gurugram. No time limit is fixed for the same, as yet. 

 

b) The first priority list of the projects adopted under TDR Policy dated 

16.11.2021 will be the areas under sector roads/ green belt and 24 

mtr roads of Final Development Plan GMUC -2031AD that are yet to 

be acquired and not yet licensed.  Further, Sector 65 GMUC has been 

taken up by GMDA for implementation on pilot basis.  

 
Grant of license is not involved in the process of issuance of 

TDR certificate, therefore, the detailed of license no. and name of 

colonizer etc are not relevant for this purpose. 

 
c) Only one TDR certificate has been issued under the policy dated 

16.11.2021 till date, the details of which is as follows: 

 

File no. TDR No. & date Developer name Area  
(in acres) 

Sector 
no. 

Development 
plan 

LC-
1257-D 

01 of 2022  dated 
07.04.2022 

Manglam 
Multiplex Pvt Ltd 

13.73616 95 GMUC 

 

 Further, no PDR certificate has been granted to any colonizer in 

respect of any licensed colony in the State.  

  



*    

Misc-454/2021/28849 



*  


